
THE 

iEOISLATIVE ASSEMBLY DEBI, 

(Official Report) 

Volume IV, Part V 

(JrJ September to 16th September 1924) 

FIRST SESSION 
OF THE 

SECOND LEGISLATIVE ASSEMBLY, 1924 

SIMLA 
HOVERNMF:N1' OF INDIA PRARH 

1924 

3rd March, 1924

LEGISLATIVE ASSEMBLEY DEBATES



CONTENTS.

Volume IV, P art II— 19th February. 1924 to 12th March,

Tuesday, 19th February, 1924— '
Question and Answer ... ... ... ...
The Indian Penal Code (Amendment) Bill—.Report of Select

•  Committee Presented ... ... ... ...
Resolution re Muhammadan Representation—-Debate Adjourn­

ed sine die ... ... ... •••
Resolution re Constitution of High Courts—Withdrawn ...
Resolution re the Return to India of Mr. B. G. Horniman-— 

Adopted ... ... ... ... ...
Wednesday, 20th February, 1924-

Committee on Public Petitions ... ... ...
Statement laid on the Table ... ... ...
Election of a Panel for the Advisory Publicity Committee ...
Demand for Supplementary Grants ... ... ...

Thursday, 21st February, 1924-
Questions and Answers ... ... ... ...
Unstarred Questions and Answers ... ... ...
Statement of Business ... ... ... ...
The Code of Criminal Procedure (Amendment) Bill—Intro­

duced ... ... ... ... ... ...
The Indian Registration (Amendment) Bill—Introduced ...
The Indian Penal Code (Amendment) Bill—Introduced ...
The Indian Evidence (Amendment) Bill—Leave to Introduce

refused ... ... ... ... ...
The Hindu Religious and Charitable Trusts Bill—Introduced...

Monday, 25th February, 1924-
Member Sworn ... ... ... ... ...
Questions and Answers ... ... ... ...
Unstarred questions and answers ... ... ...
Motion for Adjournment—Leave refused ... ...
The Sea Customs (Amendment) Bill—Introduced ... ...
The Indian Coinage (Amendment) Bill—Passed as amended...
The Central Board of Revenue Bill—Passed as amended ...
Amendment of Standing Orders—Referred to a Select Com­

mittee ... ... ... ... ...
Election of a Panel of the Standing Committee to advise on

questions relating to Emigration ... ... ...
Tuesday, 26th February, 1924-

Member Sworn ... ... ... ... ...
_ Questions and Answers ... ... ... ...

Amendment of Standing Orders—Nominations for the Select
Committee ... ... ... ... . ...

The Indian Tarifi (Amendment) Bill—Report of SeVct Com-
• mittee presented ... ... ... ..

1924,.
P a g e s  ► 

i > -

771

771

772-786
786-790

791-816

817
817-821
822
822-863

865-867
867-870
871

871-873
873-875
875

875-878 ( 

879 '

881
881-922
922
922-926
926-927
927-939
940

940-941

941

943
943-948

949

949



CONTENTS—con td. .
1 . •  • •

Tuesday, 26th February, 1924— '
Resolution re the Grievances of the Sikh Community—Adopt-

•ed, as amended , ... ... ... ...
Resolution re the Release of Sardar Kharak Singh—Adopted
Resolution re the Release of Maulana Hasrat Mohani—Adopt- 

ed, as amended ... ... ... • ... ...
^ d ! 48sda^, 27th February, 1924—

Questions and Answers ... ... ... ...
Election to the Panel of the Advisory Publicity Committee ...
The Code of Civil Procedure (Amendment) Bill—Introduced...
The Repealing and Amending Bill—Introduced ... '  ...

. The Indian Penal Code (Amendment) Bill—Passed as amend­
. ed . ... ... ... ... ... ...
Thursday, 28th February, 1924—

Question and Answer ... ... ... ...
Unstarred Question and Answer ... ... ...
The Indian Penal Code (Amendment) Bill—(Amendment of

section 375)—Referred to Select Committee ... ...
The Hindu Religious and Charitable Trusts Bill—Motion to

circulate for opinions adopted ... ... ...
The Adoption (Registration) Bill—Leave to introduce refused
The Indian Registration (Amendment) Bill—Introduced ...
The Hindu Coparcener’s Liability Bill—Introduced ...

Friday, 29th February, 1924—
Budget for 1924-25 ... ... ... ... ...

• The Indian Finance Bill—Motion for leave to introduce adopt­
ed ... ... ... ... ... ...

Saturday, 1st March, 1924—
Member Sworn ... ... ... ... ...
Questions and Answers ... ... ... ...
Unstarred Questions and Answers ... ... ...
Message from the Council of State ... ... ...
Amendment of Standing Orders—Election of the Select Com­

mittee ... ... ... ... *.. ...
The Indian Finance Bill—Introduced ... ... ...
The Repealing and Amending Bill—Passed ... ...

Monday, 3rd March, 1924—
Member Sworn ... ... ... ... ...
Questions and Answers ... ... ... ...
Resolution re the Separation of Railway Finance from General

Finance—Discussion postponed ... ... ...
Wednesday, 5th March, 1924—

Member Sworn ... ... ... ... ...
Gqfieral Discussion on the Budget ... ... ...

"fhursday, 6th March, 1924—
The Indian Income-tax (Amendment) Bill—Date for presenta­

tion of Select Committee’s Report extended and Mr. M. A.
STinnah’ nominated to the Select Committee ...

"* General Discussion on the"budget ... ... ...

P a g e s . *

949-992
992-1001

1001-1015

1017-1018
1018
1018-1019
1019 *

1019-1043

1045
1046

1046-1056

1056-1060
1060-1063
1063-1065
1065-1067

1069-1095

1096

1097
1097-1117
1117-1118
1118

1119
1119
1119

1121

1121-1139

1139-1142

1143
1143-1206

1207
1207-1272



* , CONTENTS—contd.

Saturday, 8th March, 1924—
Questions and Answers ... ••• •••
Special Session of the Assembly in Simla ...
Unstarred Questions and Answers '... ••• •••
Motion for Adjournment—Disallowed ... • •• •••
Messages from the Council of State ... •••
Resolution re Separation of Railway Finance from General^

Finance—Consideration Adjourned ... •••
The Indian Tariff (Amendment) Bill—Passed ...
The Sea Customs (Amendment) Bill—Passed ... •••

T he Criminal Tribes Bill—Passed ...
The Indian Tolls Bill—Motion for taking into consideration

negatived ... ••• •••
The Code of Civil Procedure (Amendment) Bill—Referred to a 

Select Committee ... ••• •••
Resolution r« The Ratification of the International Convention

for the Suppression of the Circulation of, and Traffic in,
Obscene Publications—Adopted as Amended ...

Monday, 10th March, 1924—
Members Sworn ... ... ••• •••
Questions and Answers ... ••• •••
Unstarred Question and Answer ... ... •••
Question re Cabinet Committee to consider Indian Affairs ...
The Indian Criminal Law Amendment Bill—Date for presenta­

tion of Select Committee’s Report extended ... ...
The Indian Iricome-tax (Amendment) Bill—Report of Select

Committee presented ... •••
Salary of the President of the Legislative Assembly ...
The Budget—List of Demands ...

Tuesday, 11th March, 1924—
Death of Mr. G. M. Bhurgri ... ... •••
Questions and Answers ...
Statement of the Position of the National Party in regard to

the Demands for Grants ... ••• •••
. The Budget—Li si of Demands—contd. ... ...

■Wednesday, 12th March, 1924-
Message from the Council of State ... •••
Report of the Select Committee on Standing Orders—Present­

ed ... ••• •••
The Budget—List of Demands—contd. ... ...

r- •

P a g e s .

1273-1306
1307
1307-1315
1315
1315

1316-1318
1318-1319
1319
1319-1320

1320:1326

1326-1327

1327-1338

1339
1339-1371
1371
1372.1375

1375

1376
1376
1376-1430

1431-1434
1434-1443

1443-1441
1445-1518

1519

1519
1519-1605



LEG ISLATIVE ASSEMBLY. 

Monday, 3Td MaTch, 1924.. 

The Asselllbly met in the Assembly Chamber at Eleven of the Clool1:. 
Mr. President in the Chair. 

MEMBER SWOHN: 

Mr. Clement Daniel Maggs Hindley, M.L.A. (Chief Commissioner of 
Railways). 

QUESTIONS AND ANSWERS. 

LEVY OF TAXATION BY EXECUTIVE AOTION. 

562. ·I[r. A. ltangaswami Iyengar: Will the Government be now 
pleased to ~ive the reply promised to my Question No. 54 of the 5th 
February last as follows: 

II Will the Government be pleased to state: 
(a) What steps have been taken to carry out the recommendations 

made by tho Joint Select Committee of Pllrliament in para· 
graph 11 of their Report in November, 1919, relatin~ to the-
discontinuance of the system of levy of • oertain classes of 
taxation in India bv executive action without, in some cases, 
any statutory limitRtion of the rates and in other cases, any 
adequate prescription by Statute of the method of assess-
ment'1 

(b) What are the classes of taxation besides land revenue which are 
now levied, imposed, enhanc'ed or lowered by executive action 
or notification bv the Central and bv the Provincial Govern-
ments and whether BIl.Y, and if so, what steps have been taken 
by these Governments to ~ive effect to the Joint PnrJiam£'ntarv 
Committee's recommendation that • the imposition of new 
burdens should he gradually brought more within the purview 
of the Legislature '1 

(c) Whether they would lay on the table the instructions of the Secre· 
tarv of State Bnd the corre"pondcnco with the Provincial 
Governments nnd the Indin Office on the whole question 1" 

The lIonourable Sir Basil Blackett: (a) and (b). So far as the Central 
Government is ooncerned, no freqh taxBtion has been imposed since tho 
advent of the reforms except by 'egisIHtioIl. The recommendation in para· 
E!rBph 11 of the Joint Select Committee's Hepon is essentially a matter for 
the Provincial Lell'isln.tive Councils. 1\.8 re~ards land revenue, a Rill to 
embody in law the tylain principles by which land revenue is dotermined 

. ( 1121 ) A 



1122 LEGISLATIVE ASSEMBLY. [SRD MARCH 1924. 

t.Q8 been .introdullei in tho Legislative Council of the Central Province!!; in 
~ t er provinctls the matter is stm nd~  consideration . . 
(c) The Government have no papers to lay on the table. 

TOTAL UECEII'TS AND EXPENDITUUE OF THE GOVERNMENT OF INDIA. 

li68, *Kr. II. It. Acharya: Will the Government be pleased to stat,e: 

(a) What acoording to the latest figures available for the ourreuL 
offioial year, are the total receipts, if possible under main 
heads, as also the total expenditure of the Government of 
India 1 

(b) What further nmounts under receipts' and under expenditure 
are likely to i,e realised and incurred respectively, before thl? 
end of the current year? 

(c) What will be the excess or c1dicit likely to arise under both 
re ei t~ Ilnd expendit,urtl as compared with the Budget 
Estimates for the ~ar  

(d) What has been the receipt, up to the latest available date, 
under the enhanced bead of .. Salt "1 How much is it in 
eXC':lSB this year over the receipt from the same head upon 
the corresponding date last year 1 

The Honourable Sir Bull Blackett: The Honourable Member will find 
ull the information be requires in the Budget Statements which I presented 
to the Assembly on the 29th Fehruary. 

IMPORT DUTY ON SPLINTS ~  DUMMY MATCH BOXES. 

564. ·JI&ulvi lIuhammad Yakub: (a) Are the Government aware that 
certain foreign firms, manufacturing matches, import into India, ready 
made insHe and outside boxeR as well as splints in order to evade the 
import duty levied on the ready made matches 1 

(b) Do the Government propose to put the foreign splints and match 
boxes in the same category B9 ready made matches and levy thereon the 
same duty as on the ready made matches 1 

The Hono'lrable Sir Oharle. Inn,,: The Honourable Member is referred 
in the provisions of the Finance Bill for 1924 introduced on March 1st. 

CONVERSION OF THE NARAYANOANJ SUB-OFFICE INTO A HEAD POST OFFICB. 

565. ·lthwaja Abdul ltarIm: 1. Will the Government be pleased to 
intimate the name of the districtM in India where more than one head POB' 
office is situated 1 

2. Will the Government be pleased to furnish the infonnation on the 
folloWing heads: 

(a) Why Narayanganj sub-office in the district of Dacoa has been 
, converted into a bead post office? 

(b) The total cost incurred for the conversion 1 

(0) The tot&l cost incurred for the conversion at the Audit Office 
and in the shape of fonns and stationery 1 

(d) Was there any clamour from the public for the conversion 1 
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3 .. Is it not a fact that N arllyangunj head post office is still finan.ced with 
lostage stalll ps by HIC Dacca post office? . 

4. Do the Government propose to close one of the head offices in the 
Dacca district with a view to save a good deul of revenue? . 

Mr. G.R. Olarke: 1. Dacca, 24 Pargannas, Manbhum, Godavari, South 
Areot, 'l'anjo"e, Hamllad and Dehra Dun. 

2. (a) Owing to a.dministrative neccEsity. 
(b) IlDd (c). The only infonnation that can be readily given is that the 

fixed establishment charges of the .Narayanganj office were incraused by 
Us. 134 a month. . 

(d) The conversion was desired by all classes of residents of Narayanganj 
Hnd tho local Chamber of Commerce.- . 

3.:/cs, be(louse there is no Government sub-treasury at Narayanganj. 

4. No. 

SUl'lmINTl-:NlJENTS Of' POST OFFICES IN THE DACCA DISTRICT. 

566. *Khwala Abdul Karim: (a) Will the Government be pleased to 
~la e on the table (1) the name'! vf the districts where there are ,two 
Superintendents in one district, (2) the number of post offices and area 
of the distrieLs of Dacca and Mymensingh, (3) the date from which two 
Superintendents of post offices have been "ppointed in the Dacca district, 
nnd (4) the number of offices to be inRpected IlDd area of the risdi t~ 

of the Superintendent of post offices of late Dacca Division, Mymensingh 
Division, present Dacca Division and Narayanganj Division? 

(b) Do the Government propose to reduce the number of the Superin-
tendents of post offices in the Dacca district to ODe with a view to curtail 
the expenses? . , 

~  G. R. Clarke: (a) (1). There ill only one sucb district, namely, 
the Dacca district .. 

(2) The Dacca district with an area of 2,728 square miles contains 278 
~ st offices. The corresponding figures in the case of the Mymensingb 
district are 6,238 square miles and 246 post offices. . 

(3) 1st October, 1924. 
(4) • 

Dacca Oivi.ion Ilol formerly oon.titul:cld 

14ymell8ingh Division 

a~a all n  lJivi.lolI 

Dacca .,1,.llion .. at preeent con.tituted 

Number of oIIIC8 
410 be jllipected 
by Superintendent. 

211 

lI1 

18 

\  9 

ArM 
of 

jnrildietion. 

2,7lJ8 tquU'e mil ••• 

6,2,·8 "  " 

984. " OJ 

" " 
:Fonnerly I:luperintendents had to inspect a large proportion of 8ub-officea 
pluB 10 per cent. of the branch offices. Superintendents are now required 
to inspect sub·office. with two or more olerks, [) per cent. of the remaining 
sub-offices and 5 per cent. of the bra.nch offices. The inspection of post 
offices represents only a small portion of the total work of a Superintendent 
of Post Offices. 

(b) I propose to oonsider. the poesibility of reconstituting the poate.l divi-
sion of the Dacca and Mymensingh districts. 

A 2 
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POSTING 01' SUPERINTENDENTS OF POST OFFICES TO THEIR HOME DISTRIOTS. 

567. ~ala Abdul Jtarlm: (a) Is it not a fact thnt Babu Brojendra 
Kumar Sen, B.A., Superintendent of Post Offices, Narayanganj Division, 
is appointed in his home district-his native village being situated within. 
his division? 

(b) Has the attention of the Government been drawn to the" Labour," 
a monthly organ, in its issue of August, ~  and do the Government pro-
pose to transfer him and other officials under similar circumstances from.. 
their home districts? 

The Honourable Mr. A. O. Ohatterjee: (a) I have no information. 

(b) The attention of Government hI'S been drawn to the article referred 
to. Government do not propose to take the action suggested. 

MINIMUM DEMANDS 01' THE SUBORDINATE POSTAL STAFF. .. 

568. ·nwaja Abdul ][&rim: Have the GovE"rnment taken into con-
sideration the irreducible minimum demands of the clerical and sorting 
staff and other members of the subordinate service formulated at the 
Delhi, Madras and Caloutta Conferences of the AU-India (includitig Burma) 
Postal and R. M. S. Union? 

'!'he BOD01Il&b1e Mr. A. O. Ohatterjee: The Honourable Member's 
r.ttention is invited to the reply given by me on the 26th February last to 
part (a) of Mr. Amar Nath D\ltt's starred Question No. 618. 

INCREASB OF RAILWAY FARES ON THE BRAIROB-TANGI SBCTION OJ' THB ASSAM 

BENGAL RAILWAY. 

569. ·nwaJa Abdul Itarlm: (a) Are the Government aware that the 
railway fares on th'l Bhairob-Tangi section of the Assam Bengal Railway 
have been increased to the great hardship of the passengers, especial1y of 
the 3rd class passengers? If the answer be in the affirmative, will the 
Government be pleased to IItate the reasons and lay on the table a state-
ment of the fares showing successive inorements, from time to time, sino It 
the opening of the line? 

(b) Do the causes for suoh increment still exist? 

The Honourable Sir Oharl .. Inn,.: (a) and (b). 'The Honourable Member 
is referred to the reply given to Question No. 495 in this Assembly on the-
25th February, 1924, by Raja Raghunandan Prasad Singh. 

INTER CLASS WAITING ROOM FOR FEMALES AT JINARDI. 

570. ·J[hwala Abdul Karim: (a) I .. it a fact that inter class female' 
passlmgcrs travelling from Jinardi btation on the B. T. section of the 
A. B. HailwlIY are greatly inconvenienc{,d for want of an inter class wait. 
ing room? Is it a faot that the waiting room for third class female 
pa8!1engers at the said station is a very nominal one, only I' smRIl space 
within the third class male waiting room having been set apart with tem-
porary mat walls? 

(b) Is it a fact that the said station is not provided with any 
]avator.v either for male or female p8.Rscnt!ers? Is it a fact that the said 
station has nl')t got all the advantages of s. • B  ' class station to which statuB 
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it· now belongs? Is it a fact that the said station yields better income 
than many other stations in that section and that its income has all along 
'been on the increase? 

The Honourable Sir Oharles Inn .. : 'rhe Government have no infonna· 
tion on tha subject, but they will send a copy of the question and answer 
to the Agent If there is any public dema.nd for improved facilities at the 
station, no doubt the matter will be brought to the notice of the Agent by 
the Local Advisory Committee. ' 

~l  UOAD FROM MADHOBDI HAr TO JINARDI RAILWAY STA'l'ION. 

571. *lthwaJa Abdul Karim: Is it :1 fact that considerable difficulty 
is now being felt by the traders in carrying their bales of hand·woven cloth 
from Madhobdi Hat to Jinardi Railway station-a distance of 7 miles, for 
want of a railway feeder road making conveyances by bullock carts easier 
and less costly? Is it a fact that on every Monday, Madhobdi Hat gives 
a supply of about 100 bales of cloth to bE\ booked by Jinardi Railway 
station? 

The Honourable Sir Oharles Inn .. : The Government have no informa· 
tion on the oubjeot. The provision of feeder roads to railway stations is a 
matter for the r~ al Boards nnd Local Governments concerned. 

REVISION OF THE RULES til THE GRANT OF l!'RBE RAILWAY PASSES. 

572. *Kr. Bhabendra Ohandra Roy: (a) With reference to the reply given 
to starred Question No. 56, will the Government be pleased to state whether 
the revision of the rules Til grant of free railway passes will include the 
railway staff all over the State Railways other than the staff of the 
Railway Board? 

(b) Have the Government COUle to any decision on the matter and, if so, 
'will they be pleased to state the decision arrived at in the matter? 

The Honcurable Sir Oharles Innes: (a) No. 

(b) The rules have been revised but have not yet been fonnally IlpproVed. 

RESTRICTION OF THE NUMBER OF FREE RAIT,WAY PASSER AND P. l'.O's. 

578. *Kr. Bhabendra Ohandra Roy: (a) Whether the proposed revision 
·of rules Til the grant of free railway passes include officers entitled to first 
.class passes. Are the Government aware that Ulon paying fares cannot 
travel' oWIng to want ofaecommodation whereas the men with passes 
travel sometimes in reserved compartments. If so, do the Government 
propose to restrict the number of passes and P. T. O. 's over all Indian 
Railways? 

(b) Do Government propose to fix a maximum pay beyond which no 
railway staff should be allowed freo passes? 

The Honourable SIr Oharles InD. .. : (a) Yes, 80 far a8 Railway Board is 
• .concerned. Pass holders· are precluded by the rules from taking preferenoe 
-over ticket·holders. 

(b) No. 
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l"UJ£E HAILWA\, PASSES AND P. T. O. 's GRANTED IN 1923. 

~ ·Kl.BbabeDdr. OlWldra Boy: (a) Will the Government be pleased 
to inquire from the different Railway administrations as to the totalnwllber 
of persons who travelled under paRses in the year 1923? 

(b) The total number of persons who t1'8velled under P. '1'. O. 's in 1928? 

The ~a le ir Oharlea Innes: (a) and (b). The Government do not 
propose to cllll for tti.is infonnl\tion which will entail II, very conside1'8ble-
(lmount of labour. 

:l<'REE RAlI,WAY l)ASSES AND P. 'I'. O. 's. 

575. ·Mr. Bhabendl'a Ohalldra Boy: (a) Will the Governm<>nt be le ~ed 

to state approximately the total cost .of P. T. O.·s and passes issued over 
each of the E. B. Ry. and N. -W. R:v. in 1928? Is it a fnct that a special 
stuff is maintained by the E. I. Ry. for the issuing of passes and to. 
prevent the t1'8Dsference of passes and P. T. O. 's. If so, will the Govern-
ment be pleased to state the cost of maintaining this staff? 
(b) Is it a fact that thumb impression experts arc employed for detecting 

tho misuse of passes? 

The Honourable Sir Obarlu Innes: «(I) Tlw Honourable Member is refer-
red to the reply to his previous t~ ti n  The Government have no in-
fonnation, as detail>; of this sort nre left to Agent!'l of Hailways. 

(b) Not so far as Government iF! aware. 

UNORTHODOX AND OR1'UODOX QUARTERS A1' HAISINA. 

;)76. ·Mr. Blulbe.lldra Obancira Boy: Will the <Iovemment bl:' pleased 
to state whether the plans of unorthodox quarters IHld orthodox quarters 
at Raisina were made by the same officerl'!? If so, will they be pleased 
to state the reasons for such difference in their models for the two different 
types of quarters? 

The Bonourable Mr. A. O. Obatterj.el Both types of quarters were 
designed by the Government Architects employed in the Public WorkP 
Department, Delhi. The rt1aSon for the differenee in the modelR if! the 
obvious one that the qUo.rteTR were desiglwd to !mit the requirement!'l of 
two different IItyles of living. 

UNOBTHODOX QUARTERS AT RAISINA. 

577. ·Mr. BbabeDdra QhaD.dra Boy: (a) Will the Government be pleased 
to state whether befOl;e beginning the construction of the unorthodox types 
of quarters at Haisina, the opinion 0f the Indian Rtaff were invited on thp. 
proposed plans? ' . 

(b) If so, will they be pleoRed to iltnte the opinion received from them? 
If not, will the Government he pleased to state the reason as to why 
such opinion WII.B not taken? 

TlUt Bonoarable Ill. A. O. Obatterjee: Whenth.e ri~ lal d i~ f(')r 
the orthodox quarterR were being oonsidered, Indians of e"Very creoo and 
caste were consulted, but it was not considered necessary to invite opiniom 
in the caRe of quartors designed for men living in European style .. 



QUBSTIO!iS ~  ~  

PENSIONg TO THE DEPENDANTS OF MILITARY ASSISTANI' AND SUB-

ASSISTANT SUUGEON8 KILI.ED IN THE WAR. 

lllAT . , 

678.·Kr. It. G. Lohokare: Will the Government be pleased to state: 

(a) how many Militar'y Sub-Assistant Surgeons and Assistant 
Surgeons were killed and invalided in the last war? 

(b) if there are any cases of family or invalid pensions yet under 
consideration? . 

(0) when were orders for pensions to minor children of Sub-Assistant 
Surgeons and Assistant Surgeon!! issued, respectively? 

(d) if there are any cases in which the family pension recipient 
widow of officer killed is since dead before orders for ens n~ 

to minors were issued? 1£ so, how many? 

Mr. B. Burdon: (a), (b) and (d). '1'116 information deRired by the Honour-
p.ble Member is not readily Qvailable, Hnd in order to obtain it, it would be 
necessary to undertake an extremely laborious and prolonged inquiry which 
i~ is considcr"d would not be justifiable; but it will, I think, re-assure tIlt' 
Honourable Member to some extent if I explain that ordcl'R will Hhortly 
be issued making applicable to ASflistant. Hurgcons the Wllr warrantH which 
sanctioned certain special rates of pem,ion to membeJ'H of His Majesty's 
forceR killed or injured during the great war and that this will rE'lllltt. in II 
review of all pension UWllrdS. Moreover, if the Honourable Member knowl< 
of nTl'y indivic!lml case in which }lcmsion has not been Rtmctionod and will 
~  me particulars of it, I will see that. it is promptly investigated, I may 
80Y tllRt Uovcmment themselves hav •. 1 no infomllltion which w(}uld lt~ad 

t ~~lll to believe that the settlement of claims to pension under cxiRting 
GrdeN, of the classeO! to which the HQDNIrahlc Member reR!I'liI. is inllrrears. 

(c) Orders for ~ e grant of pensions to the children of Military Sub-
Assistant Surgeons were issued on the ~t  January, 1924, in Army Instruc-
tion (India) No. 80 and these orderr" have retrospective effect, so 
a8 to COWlr cases arising since the 4th August, 1914. Prior to 
tho publication of these orders, all elaims to family ptmsion were gove.rned 
by the rules in Army ne~ lati ns  India, Volume I (HH5 edition) whicll 
laid down that a pension fOT the support of the fumily of a deceased office" 
was admissible only to the re ~ised heir who must be related to the 
deceased in l)nA of the ll in ~ degrees: 

lat, Son, actullI and legitimate; 2nd, Widow, lawfully married by a valid 
ceremony; 3rd, Daughter, actual and legitimate; 4th, tll ~r  and lasth', 
the Mother. . 

Rules for the A'rant of pensions to the children of Assistant SUl'gflOns of 
the Indian Medical Department arc laid down in part II of the " Pay and 
Allowance e~ lati ns for the Army in India ", a copy of which is .in th(' 
Library of thiR House. These rules have been in force since 1901. 

DEPENDAWTB OF INDIAN OFFICERS KT.LLED IN THE WAR. 

570. ·1Ir. It. Q. Lohokare: (a) Will Government please state if they 
have colloct,ed information of the family and minors left behind bv Indian 
Offir-el'S killod in the war?, • 

(b) If the reply he in the ne~ative  do Government propose to oollect 
t i~ informnti?n, Iln.d Bd,!ise such claimants Bs have not yet received any 
rehef to put tn. theIr claims? 
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Mr ••• Burdon: (.0.) and (b). In the course of last year the Gov-
ernment of India decided to supplement the usual machinery for the 
settlement of claims to military pensions by appointing a number of 
carefully selected military officers to tour in the districts and villages from 
which recruits are generally obtained, and to investigate personally and 
on the spot all outstanding claims to military pensions and all grievaDces 
regarding pension mattel'll. Special facilities were given by these officers 
to enable them to bring to a rapid conclusion all cases in which remedial 
action of one kind or another WQ8 required. Thcy were, authorised to 
communicate direct with the accounts and audit authorities, with Officer.; 
Commanding units, and, in case of necessity, with the Adjutant Generlll 
in India, to whom also special instructions have been given to assist, by 
every means in their power, the rapid disposal of the cases brought to 
notice. 'I'he special investigation' b which I refer hilS not yet been finally 
concluded, but I am able to inform the Honourable Member that it has 
.already resulted in the satisftlctory settlement of 11 large number of ~

standing claims from all ranks of the Indian Army and their dependlmts. 
As regards the particular class of militar'y personnel to which the Honour-
able Member refers, the widows lind dependants of all Indian officers 
killed in the war are, so far as the Government of India are aware, in 
receipt of the pensions and allowances to which they are entitled, but J1 
the Honourable Member knowR of any individual CRse in which pension du,:, 
has not heen granted, and will give me particulars of it, I will see that it 
is investigated at once. 

CONSTITUTION OF THB GOVERNINO BODY OJ' THE LADY HARDINOB 

MEDIOAL COLI.BoB. 

580. ·Pandlt KriIhDa Kant Kalavtya: (a) Will the Government be 
pleased to state if it is a fact that all members of the ~vernin  Body of the 
Lady Hardinge Medical College are Europeans and that at the present 
moment there is not 8 single Indian member on that Body? 

(b) Is it a fact that under the Memorandum of Association dated the 
16th March, 1917, the members of the Governing Body are-The Director-
General. Indian Medical Service, the· Chief Commissioner of Delhi, the 
Chief Engineer, Delhi, e t~ Accountant General, Central Revenues, Dr. 
K. Platt, M.D., 0. lady representative of the Dufterin Fund, a lady repre-
senting and elected hy the All-India Association of Medical Women. the 
Deputy Secretary, Home Department (since altered to Secretary, Educa-
tion Department), the BUre'eon to His Excellency the Viceroy,-that is six 
<lfficials and three ladies, all of whom are officials or at any rate officials· of 
Funds controlled by Government? 

Xl. II. S. D. Butler: (a.) Yes. 

(b) The oODstitutioD of the Governing Body has been changed since 
1917 but the position as regardR the number of officials iR still Rubstantially 
t.he same. 

Mr. Gaya Prasad Singh: Will the Government be pleAsed to stat" 
__ why rio Indian hall so far been thought fit to 'be appointed to the Governing 
Bod fJ ' Y, 

Kr. II. S. D. Butler: The members of the Governing Body are fixe:! 
under the rules which hw down t,hut. officers holding certain posts shall 
be e:r:-of!i.cio members. It so happens that at the present moment the 
officers holding thelle posts nre all Europeans. This has not always been 
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the cast and when Indians fill the posts in question they become thereby 
members of the Governing Body. 

:Mr. Gaya Prasad Singh: Is there any rule debarring an Indian from 
being appointed to the Governing Body? 

:Mr. K. S. D. Butler: Certainly not. 

REPRESENTATION OF TUE CENTRAL LEGISLATURE ON THE GOVERNING 

BODY OF THE LADY HARDINOE MEDICAL COLLEGE. 

ry:Il. ·Pudlt ][r1Ihna Kant Kalavlya: (a) Will the Government be 
pleased to stat.e whether tha..,l.egislative Assembly does not vote 2 lakhs 
of rupees II. year for the maintenance of the Lady Hardinge Medical College? 

(II) Will the Government be plello8ed to stat.e whether the annual 
budgeted  expenditure is not about Rs. 2,80,000, out of which the Legisla.-
tive Assembly votes 2 lakhs, about Jl,s. 80,000 being from Provincial 
contribution, the bl\iance being from tuition fees and hospital income? 

(0) What representation has the Legislative Assembly which sub-
stantially supports the College upon the Governing Body of the College? 

(d) Is it a fact that 4 Members of the Legislative Assembly and 2 
l~ ers of the Council of State are elected to the Court of the University 
of Delhi, to which t,he Government contribute only a small sum of 
Rs. 65.000? 

(c) If so, what reason is there for making the government of the Lady 
H8rdinge College independent of the Central Legislature? 

Kr. II. S. D. Butler: (a.) A sum of 2 lakhB has been voted by the 
I,ogislative Assembly annually since 1920·21. 

(b) The expenditure for the yeKr 1928-24 is budgeted at Rs. 2,81,000. 
I)rovincial Governments for the current year have agreed to contribute 
Us. 26,000. The balallce is made up partly of the items mentioned and 
partly by gifts and interest on invl'sted fund!!. 

(c) The Legislative Assembly is not directly represented on the Govern-
ing d~  

(d) ~  

(c) 'l'here is little alJalogy between the Court of the Delhi University 
and the Governing Body of the Lady Hardinge College, but the suggestion 
mado by the n ra l ~ Member will be considered. 

F.Xl'RA V AOANT EXPENDITURE IN TIlE LADY lliRDINGE MEDIOAL COLLEGE. 

582. ·Pandlt KriahDa Kant lIalaviya: (a.) Is it a fact that the Govern-
ing Body of the Lady Hardinge Medical College passed a Resolution to the 
effect that as there was extravagant expenditure in the College, the late 
Principal of King Edward College, Lahore. should be requested to examine 
the administration and expenditure of the College with a view to retrench-
ment and improvement? 

(b) If so, was the recommendation of the Governing Body carried out, 
and if not, why not? If so, with whatrcsult? 

Kr .•. S. D. But.ler: (a.) and (b). The Government of India Rrl:l 
informed that Lieutenant-Colonel SutherIR.nd. Professor of Medicine, l{ing 
Edward Medical College, Lahore, was invited by thll Governing Body last 
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September to inspect the collegl', investigate the internal arrangement!'. 
and to ascertain whether it waH being run ~  economically as was com· 
patible with efficilmey. He was unable to accept the invitation of th4' 
Governing Body. '1'he Governing Body havo now invited Lieutenant· 
Colonel Megaw, Director of the School of Tropical Medicine, Caloutta, to 
undertake the inquiry and hiR n'ply accepting the invitation has just been 
received. 

SUBSCRIPTIONS UAISED FROM EUROPEANS AND INDIANS Fon THE LADY 
HARDINOE MEDICAL COLI,EOE. 

583. ·Pandit Eriahna Kant Malavt,a: (a) Will thH Govenlmeut be 
plea.sed to state what is the total cost of the Lady Hardinge Medical 
CoUego and hospitul buildings and how much of it was collected from 
Indian 1)ri11c88 and l~ le  and how much from Europeans ~ 

(b) Is it not a fact that 40 to 50 lakhs of rupees were collected solely 
irOOl Indians and that the College hospital has been built from money so 
raised? 

(0) What is the balance of money out of'sllch 8ubscriptions and con· 
11"ibutions on hand for further capital expenditure? 

Mr. K. 8. D. Butler: (a) Government understand that the cost 
of the Collego and Hospital building!' lip to April 1928 WBII 

Rs. 28,31,719--0---{;: the cost of equipment WB!l Hs. 8,48,850--0-0 I!ot 
the Mauw date. Infornlution is not available regarding the amount collected 
from the Indian people and PriMe!' and Europeans, respectively, but the 
major portion was subscribed by IndiaD Princes Bnd gentlemen. 

. (I)) 'fhe total subscription II to dat.l\ Bmount to 1111. 2g,7B,9'J4--0--0. The 
College Imd Hospital ll ~ been built from the funds subscribed. 

(c) There is no balance IIovailable for further capital expmlditure. 

Mr. 1[ • .Ahmed: MIlY I know why informntion regarding the dOllst.ioDIl 
c:ollectec1, whether from Indians or oiherwiEie, iK not available? 

Mr. K. S. D. Butler: An inquiry wus ndl~ from the Governing Body 
on til(' subject Ilnd the rnply received has bem given to the House. 

Mr. o. Duralawami AJyangar: May I know if the a ~ l ts of this 
Coll.ege are audited by a Government Auditor:> 

Mr. K. B. D. Butler: 'fhe accounts are certainlv audited. There is an 
independent uudit. The college is 11. private institution with au in· 
dependent audit. I am anllwering 11 question shortly ubout thk 

Mr. O. Durallwami .A1yangar: In view of the fact that the Assembly 
votCH two lakhs of TUpoeK every year, will v ~rn ent be pleased to call 
. for audit reports every yeur a.nd place them on the table of this House? 

Ilr. Il. B.D. Butler: The accounts are audited every year. I am 
giving at~ allswer in rl~ l  t.o a subsequent question regarding the audit, 
reports. 

~  It . .Ahmed: Ail reR'Ul'ds the collections. Rre thel'E' not counterfoils 
of receipts given ~ the donors? 

T.b.e BODourable Sir Jlalcolm BaUey: The fact!' .a.re within ~

knowledge; they arc that money was collectfld in reply to un appeal issued 
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when Lord 'Hardinge was Viceroy. The sums received were paid to Lord 
Hn.rdinge and handed over en bloc by him to the' Mana.ging Committee 
when it Willi subsequently crpl!.ted. 'J'he details of the collections, if they 
arH with anyone, will be with Lord Hardinge and not with the Managing 
Committee, . 

LORS ON INVESTMENTS MADE BY THE LADY HARDINGE MEDICAL COLLEGE. -
584. Pandtt Krllhna Kant )[alavtya: How much money has the Lady 

Hardinge Medical College IOlo!t upon its investments in Government paper 
and wllr bonds, who is responsible for this loss and what steps have been 
taken to recoup it from IwrSOllt; found res pOD Kible ? 

Mr. M. B.:O. Butler: The Govnrnment. of India are infonned that tht! 
tottll 1of'S on such investment!'! is Rs. 3,66,942-9-2. The loss is said to 
be dill' tQ depreciution in the value of the Government Securities in which 
the n ~  wus inve tl~d  

, 
1{}'CRt:I1'MENT Ofo' THII: t;TAFF Olo' TIl!; LADY HARDINGE MEDICAL COLUWE. 

626. ·Pandtt .ltrishDa X&Dt Ma1avlya: (a) Is it a fact that no rules 
IIH \'p \,f't hl'l'n fl'llmed for the recruitment of the Indian flenior and junior 
fltafl', . t.hough the Lady Hl\rdinge Medical College has been in existence 
for S(lven years? 

(b) If! it lIot a' fact that, the auditor has objected to the absence of such 
rules?' , 

(c) Will the Uovernment be pleased to state why no l'ules have been 
fl'amed and wby the College and hosp'ital staff have not been strengthened 
by the employment of chcaper Indian stuff? 

Kr. X.B. D. Butler: (a) to (c). 'l'he rules for the senior and junior' 
IItllff, which apply l'qually to EtfrOpeans and Indian!.', were framed in 
UH{l. 'l'his being so, part (b) and the cnrlier part of part (D) of the 
quclo!tioll do uot arisl'. Governnwnt art) informed that tho Governing 

d~  url' Illlxiou8 to employ Indialls whenevor qualified persons elln be 
ohtaiul'd, lind are now Bdvcrtiiling two posts in India in the hope that it 
will 11(' l i l~ to fill them up with rocruits' obtained locally. 

AUDf'!' HXI'OHTR AND AtJDI'l' OWECTIONS RELA'rING TO THE LADY HARDINOE 

MEDIOAI, COLLEGB. 

5BU. Pandit ltrllhna Kant Xalaviya: Will the Government be pleased 
to lu.y on the table the uudit reports flnd lIudit objections relating to the 
Lady Hurdinge Modical CollL-go for the Just two years, showing how the 
objections have been disposed of and the objections still pending to be 
disposed of? ' , 

Kr. M. B. D.Butler: 'I'11e audit QIld inspection note relating to the 
Lady Hardingp Medical CollegE! for the year lmding 80th September; 1922, 
together with pnpers showing .jhe action' taken on it will be shown to the 
n llr ~ Memb('r if ~ ,will call at the office of the Honorary SecretArv 
of the Governing Bod.'" The nuditrqport for the year endiil~ 30th Sep-. 
tember, 1923, has not yet been reeeived by the Governing Body. 

li:r. 11'. M. Joshi: May I aRk whether there is H ny objection to la in~ 
tbese audit reports on tbt, tablo of this HOllse? 
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Mr. II. S. D. Butler: The difficulty is that papers laid on the tablt-
have to be printed. The audit reports are lengthy and uninteresting anll 
are hardly worth printing. The report under discussion can be placed in 
the Library, if that will suit the Honourable Member. Anybody who 
'wants to see it can certainly do BO. 

EXPENDITURE POWER OF THE PRINCIPAL, LADY HARDINGB MBDJOAL 

COLLBGB. 

687. *PandJ" ltriahDa Kan" .alavi),a: Is it a fact that the Prinoipal 
-of the Lady Hardinge Medical College enjoys unlimited power of expendi-
ture on non-recurring contingencies, though there is a. limit of lis. 2,000 
to such power enjoyed by the l)reRident of the Qoverning Body? 

1Ir. M. S. D. Butler: No. The Principal has authority to incur 
expenditure on non-recurring contingencies only within the limits of the 
budget I>RDctioned by the Governing Body a.nd subject to her power of 
reappropriation between the sub-heads of each of the main heads into which 
the budget is divided. The President's power of sanctioning Buch ex-
penditure is limited to Rs. 500. 

SUPPLY OF OPIUM TO HONG KONG AND THE STRAITS SETTLEMENTS. 

588. *Mr. Devakl. Praaad SlDha: (a) Have the Government of India any 
commitments with the Government of Hong Kong with regard to the 
annual purchase of -opium by the latter? If 80, what are they and for 
how many years? Are the Government of India assured by certificates 
given by tho Government of Hong Kong that such opium is used for 
legitimate purpoRes? 

(b) Can the Government of India provide an estimate of the quantity 
of opium that would nonnally be required by the popUlation of Hong 
Kong for strictly medicinal purposes? Have Government ever made. any 
inquir.y from the Government of Hong Kong with regard to the quantity 
of opium that would be required in tha.t country for strictly medicinal 
purpose!! ? If not, do Government propose to make such inquiry? 

(c) Can the Government of India define or describe what is meant· by 
.. legitimate purposes" for which they contended in the League of Nations 
a.t Geneva a8 a substitute for the words" medicinal-and scientific .. ? 
What other kinds of conRumption, besides .. medicinal Bnd scientific .. , do 
the Government of India consider as "legitimate"? Can Government give 
any idee. of the quantity of opium used in India for strictly medicinal Rnd 
scientific purposes? 

(d) How many chests of opium have been supplied to the Government 
.of the Straits Settlements during the last five years? Will the Govern-
ment give separate figures for each year? Ha8 any contract been made 
with regard to the future supply of opium to the Straits Settlements? 

The Honourable Sir Basil Blackett: (g) The agreement for the dire ~ 

supply of Indian opium to the Government ~  Hong Kong was renewed for 
:a futiher period of five years with ~ e t Irom the 1st January, 1921. The 
principal terms of the agreement lore: 

(1) The Government of Hong Kong agrees to.take the whole, or 8ub-
Rtantially the whole, of its requirements from India. 

(2) Price RH. 4,000 per chest. 
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(8) The Government of Hong Kong is under no obligation to take /I 
minimum quantity of raw opium, and is required to give 6-
months' notice of any increase or decrease, with reasons for 
any variation in the quantity taken. It can tenninate the 
agreement by giving two years' notice. 

The responsibility for the proper use of opium rests with the importing 
country. 

(b) No. The Government of Indil' do not propose to make any such 
inquiry from the Government of Hong Kong. 

(c) As R concise reply to the Honourable Member's question I ask leavl) 
to road out the relevant portion of the report suhmitted to the Asscmbl v 
of the League of Nations by the 5th Committee. The Indian Delegate 
referred to was the Right Honourable Srinivasa Sastri: 
.. The Indian Delegate haa informed the Committee that the number of properly 

equipped hospitals and diapenlaries in India is madequate to the needs 01 the F.Pula-
tion, which over v.st areas is without medical as.istance. In order to cope With the-
dilleases with which some of theBe regions al'e constantly infected, the population haa-
cultivated the opium poppy from time immemorial, and habitually takes opium in small 
doses as a prophylactic or an effective remedy. It is this use of opium which cannot 
be styled purely medical i ~  that which is prescribed by a physiCian, that the Com-
mittee has in mind in using the term • legitimate -'. " 

The Committee recommended in consequence that the word .. legiti-
mate" should be substituted for" medicinal and scientific," and, as the 
Honourable Member is no doubt aware; this recommendation was adopted 
by the Assembly of the League of Nations. 

No figures are available for the quantity of opium used in India for-
strictly medicinal and sciontific purposes. 

(d) The quantity of Indian opium supplied to the Government of the 
Straits  Settlements during the last five years was as follows: 

11119 ',155 •• 
19l1\) 

11121 

1992 

1923 

• 
. 
• 
• 

8,01 .. 
S,' 00 • 
1,800 • 
J"ru 

The agreement for the direct supply of Indian opium to the Govern-
ment of the Straits Settlements has been renp-wed for a further period oi 
five years with eflect from the 1st January, 1925. 

BRITISR GUIANA COLONIZATION -Scmum. 

589 .• JIr. Devakl Prasad Sinha: (a) Are Government aware that the-
East Indian Association of British Guiana has withdrawn its support from 
Sir Joseph Nunon's colonization scheme, and has refused to send a Hindu 
and a Mahomedan delegate to India to support it? 
(b) Are Government in possession of an,Y information on this subjeet?-

What are the reasons for the Ellst Indian AS!lociat,ion's withdrawing its 
support? Do Government propose to issue a specillol communique contain-
ing authoritati ve facts? Has the attention of Government been drawn to 
8 special cable on this subject published in the .. Leader," dated 16th 
February, 1924? 

Mr. M. S. D. Butler: (a) and (b). -The Government of India have set'u 
the statement referred to by the Honourablp- Member. They have alA\) 
seen a oable from the Governor of British Guiana in which he states that 
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t,he AS!IOciation have asked him to telegraph that they have llever stopptld 
the departure of their de ~ ate  'l'hey have ulso heen inforllwd by Hi,; 
Majesty's Secretary of State for India thQt the two dfllegntes lflft Englund 
for India on :February 29th, taking with them a Memorandum of the 
present attitude of .the British Guiana East India Assodation in which 
the Association declareR its filII adheRion to the sehemc which was accepted 
hy the Indian Legi!;\ative Couneil in 1020. 'l'hc Government of.] ndill 
propose to lay t.he. mRtter hefore the Standing .Emigration COlllmittN' of 
the Indian Legislature. . 

THE KENYA IMMIGUATION BILL. 

500: -Mr. Devaki Prasad 81Dha: (0) Have the Govcrnmtmt of Indil\ 
definite documentary assurance giving a definite statement that the Kenya 
Immigration Bill will not come up before the Kenya Legislative Council 
until its terms have been disCllRRed bv the Colonial Committee from India 
proposed by Sir Tcj Bahadur Sapru? 

(b) If such definite statement hfLsnot ,Yet been made by the Colonial 
Office, can the Government of' India obtain such sta~e nt in order to 
1Iatisfy the anxiety of this Assembly? 

Kr. K. S. D. Butler: I would refer the Honourahle Member to thi: 
replies given by me on the 28th February t,o questions on til(> a ~ 

IlUbjt'ct. 

RAILWAY STRIKES. 

591. -Mr. DevaJd Pruacl Sinha: (a.) Can the Government inform Inft 
whether any railway strike between the years 1918 and 1922, has been 
-declared illegal by the Gov.ernment of India? If RO, what strike, .md on 
what railway and in which years? What was the 1-'eason for deolaring sucn 
strikes il\egal in ep.ch cBse'l 

(b) Has any railway gratuity been subject to forfeiture on ac(lount of 
any part taken in any !!trike during that eri ~ 'I 

(c) Why' was Abdul· KasUn in the Controller of Stores Department, 
O. and R. Railway, Lucknow, refused gratuity after 18 years' service Rnd 
dismissed with only a month's pay 1 

(d) Are Government aware that in the stdke on the O. Bnd H. Uailway 
in 1922, Mr. AndrewR obtained from the Agent the terms of .. no victimillr.-
tion "1 

The .00000.able Sir Oharles Inn .. : (11) No legislation under which " 
strike could be declared illegal has yet been pRssed in India. The question 
of the legality or otherwise of any strike has not, therefore, ariscn. 

(b) Before July, 1922, the rule W88 that participation in a strike ip.6 
facto cancelled previous service for purposes of gratuity. The rule was 
BIDended and is now to the effect that participation in strike other than Il 
strike declared to be illegal under law docs not nstit t ~ a break in Rtlrvie(l 
for the purposes of gratuity. 

The revised rule ill applied to all employes in service on or after the 
12th July, 1922. No such employe has, as far as Govemment is ~ are  

forfeited the gratuity merely because ',be participated in 11 strike prior W 
.July, 1922. 
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Employes who had ceased !lllrvice before the 12t.h July, 1922, werfll 
dealt, with .under the old rules. 

(c) The information if; not availahlp. The power of deciding whet.her 
1m employe's servioe Natisfies the conditions of the rules lies primarily with 
the head of i~ Depurtment Hnd t.he Agent of the Hai1way and Govern-
ment do not propose to question the cl1!'!e or call for particulars. 

(d) Govcrnmlmt are not aware t l~t there has been Ilny .. vietimisation. ' 

IIr. Ohaman Lal: Will the Honourable Member take steps to dis-
cover the information on this subject under head (c) and infonn the House? 

The Honourable Sir Oharles Innn: No. IHhe man has any grievance 
itr is always open to him to appeal. 

1Ir. Ohaman Lal: Is the Honourable Member aware that a great deal 
of hardship has been callHed to workers on the N. W. Railway because of the 
forfeiture of their gratuitIes? 

The Honourable Sir Oharln Innes: No. 

Kr. Ohaman Lal: Is the Honourable MemLer prepared to restore to 
the workers on the N. W. Railway the gratuities which they forfeited? 

The Honourable Sir Oharles Innes: Weare not prepared to malie the 
order retrospective. 

Mr. Devaki Prasad Sinha: Do Government in the exercise of their 
supervision propose to revise the decision arrived at by the local authorities 
forfeiting the security? 

The Honourable Sir Oharles Innes: As I said.  Sir. people have It right 
of appeal to the Railway Board. 

Mr. Devakt Prasad Sinha: Are Government aware that the gentleman 
whose name is referred to in part (c) has appealed to Government? 

The Honourable Sir Oharles Innes: I am not aware of it. 

EMPLOYMENT OF INDlANS IN THE POLITICAL DEPARTMENT. 

692. -Dr. E. S. Gour: (a.) Will the Government be pleased to state 
how many Indians have been appointed to the Political Department 01 the 
novernment of India since March 1921, when the then Law Member 
assured the Assembly that the Government had decided to throw open the 
Political Department to Indians? 

(b) How many vacanoies have since ocourred and by persons of what 
nationality have they been filled up? , 

(0) What is the total number of Europeans and Indians respeotively 
employed in the superior (;sdre of the Political Department of the Govern-
ment of India on a salary of Rs. 1,000 per mensem or upwards? 

1Ir. 1:. B. Howell: (a) The number of Indians appointed to the Polio 
tical Department during the last 3 years is 7. 

(b) There have been 29 vacancies during the same period of which 7 
were filled by Indians and the rest by Europeans. The selections amongst 
Indians for 1924 have yet to be made. 

(0) The n ~ er of offioers in the Political Department on a salary of 
Re. 1,000 or above is 116, of whom 5 are Indians and the rest Europeans. 
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INTERBST ON THE CASH BALANCES OF THE SECRETARY OF STATE FOR INDIA. 

593. ·1Ir . .Tamnadal II. lI.hta: (a) Will Government be pleased to 
state tho total amount and the average rate of interest realised on the cash 
balances of the Secretary of State for India between 1st April, 1923 and 
the latest subsequent date for which figures are available? 

(b) Is it a fact that there were occasions during the aforesaid period 
when the Secretary of State had more funds in his hands than he could 
shfely invest? If the answer be in the affinnative will Government be 
~leased to mention the amount remaining so uninvested during each month 
of the aforesaid period? 

'!'he Bonourable Sir Bull Blackett: (a) The interest realised by the 
Secretary of State between 1st April and S1st December, 1923, from invest-
ments out of his 'l'reasury balances amounted to £268,000. Theile invest-
ments were made in British treasury bills the yield of which has varied 
from 2 to 81 per cent. during the above period. 
(b) A statement is laid on the table showing the lminvested balance in 

the hands of the Secretary of State at the end of each month from April 
to December, 1923. It will be observed that the uninvested amount has 
averaged about £1 million except at the beginning of July when, owing to 
a sharp rise in the rate of yield of treasury bills, the delay in investment 
resulted in an advantage to revenue. 

81Gte1lle1lt 8liowing tA, ",.'fH1edeel re vr~ balMlre. in tA, /ca"el, of the Sm:,.eta"8 qf 
atGte. 

At the end of-

April 1928 
May .. 
June 

" July 
" August 

September .. 

Ot'tober .. 

November" 

December .. 

£ 

889,000 

8:'9,000 

6,017,100 

921,0:10 

801),000 
1,()91/.00 

93':.000 

862,000 

1,090,000 

POST AND TELEGRAPH "OFFICES, MILEAGE OJ' RAn-WAYS AND Mn.BAOB OJ' 

TELEGRAPH LU"ES. 

594. ·1Ir . .Tl.1Ilnadu II. lIehta: Will Government be pleased to state 
as on the 31st December, 1928: 

1. the number of post and telegraph OffiCeS} 
2. the total mileage of Railways . for the whole of 
3. the total mileage of telegraph lines India 

'the BODourable 1Ir. A. O. Ohatterjee: 1. Post Offices, 19,442; Tele-
graph Offices, 9,016;. 
2. The Honourable Member is referred to the Administration Report for 

Railwa:V1I for 1922-23 where the information will be foup-d. There is a copy 
in the Library. . 
8. Over head wire 8,54,078 miles; Cable 8,181 miles. 
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LooM; Al,)vIson COMMITTEES ON UAIl,W .\Y8. ", .. 

:'195. *'Mr. ol'&II1udaa •• "hta: ((t) With reference to· the LQcaJ 
Advisory Committee!; ou thp vari ~s HailwlioYs mentioned iu the e~ r 
the Honourable Sir Charles Innes in the Legil::llativc Assembly on 'the llUh 
February, '1924, will GovCrnlll\:lnt be plellAed tOfltc4te: 

(1) the number of Advisory Committees already formed Rnd the 
manner in whiC'b thcy are constituted? 

(2) the ~  mattenlon \\'hioh the advice of the said COIXUl1jtt.teS 
ia being asked? 

(b) Do Government propO&e to publish,pNfertbly 'wlore: a"year, 
rtlporta of the work done by the laid dvi r itt~  togetilerwfth 
their own review of the said reports? . 
The Honourable Sir ahart.s Innes: (a) (1). Local Advisory Committees 

have been formed at the headquarters of all th.eprillcqw.l railways with the 
exception of the Bombay Baroda and Centra.! ndia r~t rndian Pimin-
aula, and Bengal a~ r Railways on which they Al'e in cou'rse of formation. 
The Bengal and North Western Railway haR in addition {oTnlqd._ CQIIllll:itten 
at Mm;zaft'arpur and t,lIe North West,em RailwRY another 'at "Karachi. 
These are consultative hodie" composed of lIlemherf; re r ~ ntin  public. 
commercial Bnd ot,her interef<ts coneerned. 

(2) 'rhe "pecific matt,ers generally dr'alt ",it,h by t.hese .eommitteeA8re : 

(a) alterat.ions in time tRbtes Hnd passt'llgrr !lervices; 

(b)' alterations of rat!'s and fares and ehangcs of goods classificationI'; j 

(c) proposals in rcga)'d to new projects and extenRions; 

(d) proposals in regard to new rOlling stock; and ., . 

(0) any matterR Ilfiecting t,he gent'ral public iIlt.crest Ilnd nvenien ~  

(b) In view of the fact that summaries of the proeeedings of the Advisory 
Committees are communicated to the press. Government do not considel' 
it necessary to publish half-yearl'y reports of the work done by these Com-
mittees together with their oWn review of the reports hut a sununary of 
their work will be included in future in the AnnUAl AdministratiOn Report. 

Kr. Gaya Prasa.d Singh: How arc the public to know that any 
Advisory Committee hafl beer establiRhed so fH.r as the B. N. vy, Railway 
is concerned?' . 

The BODourabIt Sir OharleslDJ1el: AA far 81'1 I know, Sir, there halVe been 
severl\) notices in the re~s of the work done by these Committees. If 
the Honourahle Memher nopg not rear! fohe ltl r~  I !Un afraid I canpot, help 
him. 

, 
JIr. Gaya Pr'Uad Singh: I ttnt rllferring t,o those illiterate pebple who 

do not read English newspapers. 

EXPIWDTTURE ON 'JHE W A7.IRISTAN. CAMPAIGN. 

596. -Jlr. lamnadas M. Xehta: Will Government be ple8lled to statE' 
the anlount actually spent on the Wazirist8n campaign from the 1st April. 
l~  up to the latest, dAte' for whieh t.he fignrpg ort> "vaill.hle? , 



l.EOI8LATIV8.\88IWJJJJY, [SUD MAltCH 1924. 

IIr. 1:. BurdOD: 'l'he extrn military expenditure inourred on the account 
of t,he occupation of Waziristl\ll. inclu<Ung expsndihlle on r ll~nd roa<ir;, 
amounts to Rs. 1,85,00,192 for the period 1st April, H)23, to the 30th 
November, 1928. This is the lateBt date up to which figures' are avaiJalJlc. 
The figllre does' not include the normal charges which would, have been 
incurred for the service Af the Ann,v Kpart from the Rpe{'.ial measures in 
WaziristlUl. 

The politicalexptmditure t,hat has been incurred from the lilt April. 
1928, up to the 3ht January. 1924, nmounts to Rs. 39,51,0&1\. 

Mr . .Jaamadu II. l ta~ Are Government R\\"I\rO that thiR a~iristl ll 
camptUgn has been going on now for :five Y·(!.lrs? 

Mr. B. Bardon: Yes, Bir, of r~  we R.re aware ~  it. 

Mr. l .... ad:.; •. ,")ata: Then instead of ca.lIing ijl a campaign, will 
;vou not' 0811 it the Waziristan war? , 

Mr. :1:. Bardop: No, Bir, very much the contrar.Y. 

MOPLAII AND OTHER PRISONERS IN TilE ANDAMANR. 

597. ·Kr . .Jamnadu •. Mehta: Will ~ern ent be pleased to stai". 
the number of MoplahR nnd of;her prisoners in the Andomal1s on the 811'1[' 
])ooember-, 1928? . 
The HODOurable Sir lIalcolm HaUey: There were 1,100 Mopiah tUld 

7,856 other prisoner!! in the Andamaus 00 the 31st December, 1928. 

DIFFIOULTIBS OF SMALL COLLIERIES IN THE MATTER OF WAGON SUPPLY • 

. 598. ·.r. Bhabendra Ohandra Boy: (a) Has the attention of Govern-
mt\nt been drawn to the letters publiilhed under the headings "Bmall Col-
liery ownerQ." and "difficulties of small collieries" in the "A. B. Patrika" 
in its issue of the 14th 1!'ebruary ~ 

(b) Is it a fact that the present system of wagon supply by rakes and 
half rakes is mostly IlvailE'd of by only the bigger lli~ries  

(c) Do Go+erilmentprop08e to take immediate steps to come to the 
reRcue of the small collieries in the matter of wagon supply? .' 

(d) Are the Government aware t.hat BS 0. result of the continuance of t ~ 

presElot system of wagon supply most of the small collieries will hav.e to 
beclOlled? ' . .:: ", 

(II) Do Government propose to take steps to change the present system 
of wagon supply? 

(f) Are the Government aware that the i~ er collieries arc mostly ownerl 
by Europea.ns t'.T1d the RJn811cr ones hv hldillnl;? HSD, are t.he Gover,l-
ment aware t a~ the closing down of Irtdil\n collieriPH iR giving fl widl'!':prenli 
~~~~~~  ' 
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The Honourable Sir Charles Inne.: ~  Yell. 

(b), (c), (d) Bnd (e). ']'l1e Honourtt.ble Member is referred to the reply 
. given to Question No. 411 nsked ~  Mr. C. Duralswami Aiyangar in this 
Assembly on the 25th Februar'y. 

<I) No. 
'l'ENDEHS FOR ~  

59\}. *1tIr. Bhabendra Chandra Boy: (II.) Is it a fact that British anJ 
Scotch firms have been assured that all order for the supply of 00 powerful 
locomotive engines will be placed with thl'ID? 

(b) If so, will the Government be pleased to state whether the tenders 
for the supply of thoso engines were or have been called for from different 
firms of different countries? 
(c) If not will the Government be pleased to state the reasons why 

such an Bssurance has been given to British and Scotch firms in advance 
of the calling for tenders? 
(d) If the answer to (b) is in the affirmative will the Government he 

pleased to state whether tenders received from the Scotch firms are lower 
tUtln that of tho German firms with whom an order for the supply of 6 
locomotive engines has been placed? 

The Honourable Sir Charle. Innes: (It) No. 
(b) It is expedd that tenders will be received from most of the leading 

manufacturers in the world. 

(c) Does not arise. 

(d) 'fenders were to be l'm:eivtld in Delhi 8lld Loudon Oil the 26th 
l.I'ebruary. 'I'he infOftmAtion Hsked for will be furnished when available. 

UESOLU'rION BE THE SEPAHATLONOF' RAILWAY FINANCE 
.FROM GENEHAL FINANCE. 

The Jlonoutable Sir CI&&rle8 Inne. (Colllllleroe Member): Sir, I desire 
to make a prelimiuary reul(lrk. It haN been represented t.o me liy many 
of my friends opposite that there ~ a general feeling in the House that 
before the House is abked to commit itself to tho proposals in my Reso-
lution it should bo nllowed to refer those proposals to R Committee of the 
House. Sir, the Governlllcnt hlwe tlOtiling to cOllceal in these mattel1l 
Rnd they would welcome au;v such exploration. The only stipulation I 
must make is that" 813 the time it! gett,iug short, the Committee must 
meet rapidly. Jf therefore, Sir, there is any  general feeling on the part 
of the House that this Committee should be appointed I should like to 
say thut the GO'lernment have no objection at all; and if .that is so, Sir, 
I think it would be better that, instead of this House proceeding to 8 
debRte 011 this Itel'lolution, the consideration of the Resolution should be 
postponed till later 011 in the week. I understand that the Honourable 
the Leadel' of the House cun provide It day on Saturday. That being 80, 
Sir. I shall then with your permission content myself merely with formally 
moving my Resolution. But Sir, if this proposal is not nccepted by the 

~ 8ild if the main Resolution does come on for discussion, I hope at 
0. Inter st ~e of the dehate that :vou will allow me tQ explain the Resolu· 
tion. That beinl!' so I will content myself with formally moving t ~ 
Uesolution which stands in my name . 

• 
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111'. Pruident: Resolution moved: 
' .. This: Allllembly reconlDleilda to the ~vern r Ot"nernl in Counoil that in order I.e 

reiio\'o the general Budget from the violent fluetuations caused by the ill r ~rati n 
t.herein of tbe I'.ilwav estimates and to enable the railway, to carry out a c:ont.lDuoua 
railway policy a~ed 00 the J1Pcessity of making a definite return over a period of yeare 
to the State on the capital ~ ellded on railways: 

(1) The railway finances shall be soparated from the genel'al linances of t.he countr1 
and the general revenues shall recet ve a definitl" annual contribution from 
u,ilways which shall be t ~ lint charge on railway ea"lings. 

(2) Th. contribution sbalJ be n sum t.o five-sixths ol 1 per cent. on the capital 
at chfLrge of the I'uilways (exclu.ding capital contribut .. d by Companies and 
Indian !:Itates Iloud carital expenditure on strategic railways) at the end of the 
penultimate financia ~ ear 1ill/l one·flfth of nny surplus profits remaining 
"ftel' payment of this fixed return, ~ e t  to the condition that if iD any 
n~al  railway revenues nl'o insufficieut to provide the pel'celltagll of five-sixtba 
of 1 I'CI' c(mt. on the capital at charge. Mlrplus pl'ofits in the lIext or Bublle' 
quent yeal'S will 1I0t t.. ... deemed to have accrued for purposell of division 
until such de i iell~  ll ~ bEo('u made good. 

It'rom the coutrit..utioll so fixed will be deducted the 1051; in. wurkiul, aud the 
intt'rest 011 capital expenditure on 6tl'ategic li ~  

13) Any surpllls rrol\ts that ,'xist after payment of theso chargoR shall be avail· 
'able for the railway administrAtIon to 00 ut.ilised In 

tal formiDg reserves for 
(i) equalising dividelldR, -that is to lIay, for securing the payment, of tbe • 

percentage contribution to the leDlll'al rllvenues ill lean years, 
(ii) depreciation, 
(iii) writing down and writing off capital, 

(6) the improvement of services rendered to the public, 
(e) the reduction of rates. ' 

(4) The railway administration shall be entitled, suhject to such conditions ae rna>: . 
be prOiQribed by the Government of India, to l..oorrow (emporarlly frOlil capitIJ 
or from the reserves for the purpose of meeting expenditure for wh.ch 
there is 110 provision or insufticient pro\'isioll in the revellue budget subject 
to the obliga.tion to make I"epayment of such borrowings out of the revenue 
budget. of Bubaequent yoata, 

(5) In accordance with present pra.ctioe the figul'cs of grOss receipta and expendi· 
ture of, railways will be mcluded in the lludget. Statement, 'FbepropGfed 
expenditure will, 118 a.t pruent,' be placed before the LlllfIllatlve A •• embl,. 
in the form of a demand for grants and on a separate 9,. or ~ s  amon, 
the days allotted for the discussion of the demands for IIr"nts tbe Member in 
charge of Railwaye will make a gelleral statement on ra.1way accounts &lid 
work.og, Auy reductions in the demand for grant8 for railway! re8ullilli 
from the vote of the Legislative A86t1mbly will DDt ellUr" to general revenues, 
i.e., will not have tbe effect of increasIng the fixed contribution for the 
year, 

(6). The Railway Depal'tmellt will place the estiJll&tea of railway expenditure 
batore the Central AdvillClrv Council on. wme da.te ,\Jrior to the date for the 
diHCu8sion of the demand fOl' grants for ,railways, ' 

Dtwan Bah&dur '1'. Bangachariar (Madras City: Non-Muhammadan 
Urban): Sir, the matters involved in this HesolutioD are of great import· 
ance, and, as Honourable Members will notice from theamendmentll 
table4 to-day on the agenda, many Members have given thought to the 
subject (md have come forwllo1'd with constructive proposals of a somewhat 
different kind from those l~de b.y Government, It is only right tha.t 
those proposals KhouH be eXlLmined by a, large Committee of the House, 
1 may DieTItion, Sir, th/lt as u member of t ~ Central Advisory Board 1 
had the opportunity of eXQlnining the proposa.ls, Certain difficulties were 
mentioned there and we thought, it best, tha.t the ma.tt.er shOUld be 
enmined further by 1\ Committee. So also, the ,Finance Committee, 

• 



when the pl"O'[Jo!lsls were brought before them, came to &t!' ind~endent 
flollclusion that the matter should "be examined bv R Committee of the 
HOUl'le. Therefore. Sir, I propose: . 

.. 'l'hat the discussion of the Resolution be poatponed 'IU Sat.relay, Muo1i: the 8th, 
in order that the r sal~ may be examined by a Committee of this Houle conaiating 
of the following Members : 

Diwan Bahadur M. Ramachandra Ran. 
Mr. B. Venkatapatiraju, 
Sir Purshotamdas Thaku\·das. 
Mr. M. A. Jinnah, 
Mr. N. M. Joshi, 
Sir Campbell Rhodel. 
Mr. K. C. Neogy, 
Mr. Darcy Lindaay, 
Mr. S. C. Ghose. 
Dr. H. S. Gour, 
Dr. L. K. Hyder, 
Pandit Madan Mohan Malaviya. 
Khan Sahib ~ la  Bari, 
BaPa Ujagar Singh Bedi, 
Mr. K. Rama Aiyangar, 
The Honourable Sir Dasil Blackett, 
The Honourable Sir Charles Innes, 
Mr. C. D. M. Hindley, and 
Mr. Dipin Chandra Pal. II 

• Mv own name was also on this list. but I huve not moved it as I am 
Itlaving the rtation SOOD. 

Mr. Prealdent: Tbe original Resolution I have just read; since which 
an amendment has been moved: 

,. That the discussion of the R8fOlution be postponed till  Saturday. March the 8th, 
in order that. the propos:UI may be examined by a Committee of this HOUle consi.tin, 
of the following Members : 

Diwan Bahadur M. Ramachandra Baa, 
Mr. D. Venkatapatiraju, 

Sir Purshotamdas Thakurdaa, 

Mr. M. A. Jinnah. 
Mr. N. M. Joshi, 

Sir Campbell Rhode •• 

Mr. K. C .. Neogy, 
Mr. Darcy Lindaay, 
Mr. S. C. Ghose, 

Dr. H. S. Gour, 

Dr. L. K. Hyder, 
l)andit Madan Mohan Malaviy •. 

Khan Sahib Ghulam Bari, 

Baba Ujagar Singh Bedi. 

Mr. K. nama Aiyan",r. 
'l'he Honourable Sir Ba.IU Blackett, 

The Honourable Sir Charles Innel. 
Mr. C. D. M. Hindley. and 

Mr. Dipin Chandra Pal." 

.. 



J..Ia.U1LATlVB AIUlD.Lr •. (SaD lUaoa l~  

Dr ....... 00111: I would just like to propose, with the permission of 
the House, that the name of Mr.W. S. J. Willson be added to the Com-
mittee. 

Mr. PreatcleD\: The question is: 

.. TI;at the name of Mr. W. S. J. Wmaon be added to the CommiUee." 

The motion was adopted. 

Ill. Prllldent: The question is: 

.. That the discussion of the Resolution be postponed till Saturday, March the Sth, 
and that the proposala be referred to that Committee." 

The motion was adopted. 

The Assembly then adjourned till Eleven of the Clock on Wed lJesday , 
the 5th March, 1924. 

• 

\ 
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